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A Bill further to amend the Rajiv Gandhi University of Health Sciences
Act, 1994.

Whereas, it is expedient further to amend the Rajiv Gandhi University

of Health Sciences Act, 1994 (Karnataka Act 44 of 1994) for the purposes

hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty fourth

year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called
the Rajiv Gandhi University of Health Sciences (Amendment) Act, 2013.

(2) It shall come into force at once.

2. Amendment of section 12.- In section 12 of the Rajiv Gandhi

University of Health Sciences Act, 1994 (Karnataka Act 44 of 1994)

(hereinafter referred to as the principal Act),-

(i) for sub-section (3), the following shall be substituted, namely:-

"(3) The Committee referred to in sub-section (2) shall be a Search
Committee constituted by the State Government consisting of three persons

of whom, one shall be nominated by the Chancellor, one by the State
Government and one by the Syndicate. The State Government shall appoint
one of the members as Chairman of the Committee. The Secretary to the

Government incharge of Medical Education or his nominee not below the
rank of Deputy Secretary to Government shall be the Convenor of the

Search Committee.

(ii) in sub-section(4),-

(a) for the words "but he shall be eligible for re-appointment"

the words "he shall not be eligible for re-appointment for a

second term" shall be substituted.
















